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PER Ms. MADHUMITA ROY - JM:

The instant appeal filed by the assessee is ddegainst the order dated
28.02.2018 passed by the learned Commissioner adnia Tax (Appeals),
Gandhinagar, Ahmedabad arising out of the assessonger dated 07.03.2015
passed by the Income Tax Officer, Ward-3, Gandlanagder section 144 of the
Income Tax Act, 1961 (hereinafter referred as e ‘Act’) for Assessment Year



ITA No 1059/Ahd/2018 (Shri Mehulkumar
P. Barot vs. ITO) Asst.Year.— 2013-14 -2-

2013-14, whereby and whereunder an amount of RS7/2,376/- has been
added to the total income of the assessee, tretteigame as bogus creditors
and in turn was confirmed by the Ld. CIT(A). Hentlee instant appeal before

us.

2. We have heard the parties and perused the alataviailable on record.

3. During the course of assessment proceedingppitars that the assessee
has shown creditors of Rs.2,34,75,026/- whereuperassessee was requested to
furnish the list of creditors and their completeli@$ses along with confirmation
letters but without any result. Hence, amount wdded to the income of the

assesse.

4. Before first appellate authority, it appeard tha assessee filed the ledger
accounts as evidence in respect of this amountaupen a remand proceeding
was initiated. Several details as asked for byLtheAO on remand though some
of it was placed but the ledger copies were unsigmel unstamped and the same
was not considered as valid evidence before theoaties below. Hence, the

addition was confirmed.

5. Before us, learned AR asked for further oppotyunf being heard to
represent this case before the authorities belowhwvas not controverted by
the learned DR. Hence, having regard to the fat®entioned above, we find it
fit and proper to give a further opportunity of mgiheard to the assessee to
represent his case before the authorities beloW suipporting evidence. Hence,
we dispose of this appeal by setting aside theeissuhe file of the learned AO
to dispose of the same afresh upon passing a redswder and upon affording

an opportunity of being heard to the assessee pow considering the evidence
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on record or any other evidence which the assesagechoose to file at the time
of hearing of the matter. Hence, assessee’s apd@posed of and allowed for

statistical purposes.

6. In the result, the assessee’s appeal is alldavestatistical purposes.

| This Order pronounced in Open Court on 0709/2020

Sd/- Sd/-
. M. JAGTAP ADHUMITA ROY)
VICE PRESIDENT JUDICIAL MEMBER

Ahmedabad; Dated 07/09/2020
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